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IN THE LENTRAL ADMINISTRMTJtJE RISU.JRL ;HYUERMUAO 8ENCH 

/4T HYDEiR8Ao 

jj.R.Noe25/92 in 

b.A .No.go/go 

akshman Rao 

K.S.R.. Pnjaneyulu 

Dt of Decision: 12-11-92 

titlonUJr 

,qdvoce for 
the t--t 
(a) 

Versus 

Union of India, rep, by the Secretary to 601, 
OG, Dept. of Posts, New Delhi & another 	

svondcnt. 

N.R. Devaraj 
	for - 	

the Rea -unJent - 

C CR A 

THE 	NCN:.BLE 	fIR, C.J. ROY, 	MEfIBER(JU0L.) 

THE 	HOi'3LE M.P. 

1 • 	iihcthsr Heporters of 	local ppors may 
be allowed to see the 	judom,nt? 

2, 	To be referred to 	the Re porters or 	nit? 

Lethcr their Lcrr4ship5 wish t0 
the fair copy o; 	the 	Judgment? 

--Ihcthsr 	it 	heeds to 	be 	cjrculqj- 	to 
other BenchEs nftha Tribunal? 

S. Re5 of Vicë_bajrmnn 	:olumns 1,2,4 	(to be 	suomittsd 	to 	Hon'ble 
whrc 	he 	is 	not 	r.f1 

the Bench.) 

. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

IIA.1216/92 in 
OA .296/99 

Between 	 / 

N. Lakshmana Rao 

and 

date of Decision 	12-11-1992 

Applicant 

Union of India, rap, by 
The SecEetary to the Govt. of India 

and Director General 
Department of Pofls 
New Delhi 

The Chief Postmaster General 
Andhra Pradesh Circle 
Hyderabad 	 : Respondents 

Counsel for the applicant 
	

K.S.R. Anjaneyulu, Advocate 

Counsel for the reqpondents 
	

N.R. Devaraj, Standing Counsel 
for Central Government 

C OR AN 

HON. (ft. C.J. ROY, MIIIBER (JUDICIAL) 

JUDGEM ENT 

(Orders as per Hon. Mr. C.J. Roy, Member (Judicial) 

Mr. K.S.R. Rnjaneyulu, learned counsel for the applicant 

and Mr. N.R. Devaraj, learned counsel for the respondents ar 

present and heard. 

2. 	This petition is for rectification of a mistake that has 

inadvertently crept into the Judgemnt. The Judgernent gave a 

direction to the respondents that the applicant's pay should 

be stepped up with effect from the date on which Sri CLN Sastry 

was given the benefit. He was given the benefit with effect 
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from 1-3-1976 but it is stated as 1-7-1976. So, in the 

entire direction portion at page-?) wherever 1-7-1976 is 

there it is directed that 1-3-1976 may be substitut%d. 

3. 	With the above direction the application. is allowed 

with no order as to costs. 

(c 
Member(Judl.) 

p y Registra ( ) 

sk 

To 
The Secretary to the Govt.of India, and tárector General 
Union of. India. Dept. of Posts, New Delhi. 

The Chief Postmastercenera1, 
Andhra Pradesh circle, Hyderabad. 

One copy to Mr.IC.S.R.AnjafleYUlU, Advocate, CAT.Hyd. 

One copy to Mr. N.R.Devraj, Sr.CGSC.CAT.Hyd, 

One sparecopy. 

pvm. 

S 

Dated 	November 12 :1992 
DiEEI€id in the Open &ourt 


